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OPEN COJRT 

Allahabad, th:.ls the 19th d~y ttf Ma:t:c;h, 2004. 

QJOIVM ; HON. MR. JUSTICE s.a. s~, v.c. 
HON. M.R. l2!_ R. T-IflARI_, A•t-1:-~- 

0.A, No. l.363 of 1998 

Kumar Singh, a/ a 18 years s/o Shiv Bhoosan R/0 

lonari, Kanpur Oehat. 

Smt. A.run Kwna.ri, a/a 30 years v1/0 Sri ~..akesh Singh E/0 · 

Nonari, Kanpur Deha t. 
3. Smt. Smita Bhadauria, a/a 20 years W/0 Sri A.K. Singh 

R/0 Nonazd., Kanpur Dehat. 

.. . . .. . . . . . • ••••.• Applicants • 

Counsel for applicants : Sri R. Venna. 

Versus 

1. Union of India· thr.ough the Sec:cetary to the Ministry of 

.Canmunication (Post} at Lek Bhawan, New Delhi. 

2. The Post lviaster General, Kan_pu~ Reg.io11, Kanpur. 

3. The St1perintend~n"t~ Post Offices, Kanpur (M) Division, 

Kanpur ••••••. , - · ••..• Respondents. 

Counsel for respondents • ki11. s , Srivastava. '.. 

- ~- No. 9:No; 1998 c>: 
l. Arun Kumar Singh, a/a l8 years S/0 Shiv Bhoosan R/0 

Nonari, Kanpur Dehat. 

2. Smt. Arun Kumari; a/ a 30 years W/ O Sri Rak.ash Singh fy'O 

Nonari, Kanpur Dehat. 

3. Smt. Smita Bhadau.ria, a/a 20 years wv/0 Sri A.K. Singh 

trJh 
V 

fVO Nonari, Kanpur Cehat ••••• 

Counsel for applicants : Sri R. Vanna. 

Versus 

••••• Applicants. 

1. Union of India through the Secretary to tbe Ministry of 

Corronunication (Pos·t) at Dak Bhawan, New J:elhi • .. 
2. The Post Master Gener.al~ Kanpur Re-gion, !<anpuz: • 

.... /\ ,J.L.,
1
1 

3. The Superintendent, Post Offices: Kanpu.t (M) Division, 

Kanpur.~ 

'\.~. 
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4. The Officer-in-Charge, Employment Exchange, 

Kanpur •••• , o •••• . ••...• .Respondents 

Counsel for the respondents Km,S. Srivastava: 8. S•hri K,P, Singh 

0 RD ER (OP.AL) 

HON' BLE MR. JUSTICE S .R._ Sli'-lGi:11 VlCE-OHAIRMAN 
I 

Heard,Sri R. Veima, learned counsel for applicant,· 

~. s.- Srivastava, learned counsel for respondents and 

perused the pleadings. 

2. Pos--t of. E. o. B. P. M.) Wona ri, Kanpur De hat fell 

vacant due to promotion of the pe nnanerrt incumbent to the<).,_/ 

n/ 
-~ 

higher post-Postma Villge Postman, The vacancy was notifie• ~ 

to the Employment Exchange with a i:&quest to sponsor the 
~ nam~of eligible candidates in requisite nunbers, The 

Employment Exchange sponsored six names, who were ·1ater on 

called upon by the department to furnish their details, 

Only three out of six candidates moved applications for 
~~0 . 

appointment ~Lthe requisite info.tmation. The name of 

the applicants we.re not sponsored. They,_ however, directly 

applied for being considered and instituted O.A. No.944/98 

in which the Tribunal by its order dated 7,9.98 directed 

the respondents to consider the applicants on the basis of 

the applications made by them provided that the applications 
~ '----" ,:__ ~Lbeen received~ in time but restrained them to 

declare the result till further orders of the Tribunal. It 

appears that on enquiry it was found that the applications 

of two out of three candidates, whose names had been sponso- 
~~,:,,.,,. red and~ applied fo.r appointment, we.x:e found to be 

bogus and accordintly the competent authority by its order 
, I . 

dated l0.9-.98 (Annexure CA-l) directed that applications 

for appointment be invited directly. This direction was 

quite ln 

pursuant 

consonance with -the modified instructions issued 
. ' '~fi ,, lt,,11· 

to D,G. Post No.19,-4-/97;..Eb & Trg, dated 19th Aug, 

~ . 

· .. :.. .. :-· .. 
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1 1998 which provides that 'in c ase the notification and 
\ 

public advertisement so is~ued fail ~o elicit any response 

within the stipulated date or if the effective .nunber of 

candidates responding is less than 3, the vacaJcies will i 

. ~ 

be re-notified to the Employment Exchange and advertised II 
calling tor naninations etc. within l5 days.• ;en the 
vacancy being advertised certain applicatio111s ~ere J:eceived 

and the department considered the candidature of sucb 

applica.ttk together with the applicants ~rein. Tabula­ 

tion chart has been enclosed as CA-4 but tbe result ~ 1.­ 
not been declared due. to the interim order. Learned counsel 

for applicant, however, submitted that the respondents were 

duty bound to make tl"vl selection on the basis of names 

sponsored by the Employment Exchange on earlier occasions 
~ f; ~ -t.-t-~on <J- v 
~J.. the applicants who we.re directed to be considered by 

~...,...,;~<,~ V' 
the Tribunal. The~~ made by the counsel for the 

. . .f-r~'v 
applicant cannot be contenaunced ir,Jt~stated. above. The 

applications of two out of three candidates sponsored by 

the Employment Exchange wel.'8 .f cund to be bogus and by order 

dated l0.9.98 applications were invited directly vide order 

of the Tribunal passed on 7.9.98 and received.in the office~ 
l!.wt2-~~~ 

. on 15.9.98. The app.l.Lcarrt, cannot raise any grievance. 

3. Accordingly, the O.A. is disposed of with a 

direction to the respondents to declare the result of 

selection on the basis of Tabulation chart annexed as 

Annaxure CA-4 and appoint the candidate},<vho is found 

suitable. 

·,) 

No order as to costs. 

\ , ·' 


